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CENTRAL ADMNiSTRATiVE TRBtINAL 
CIJTTACK BENCH, CUTTACK 

0. A. NO, 260/00266 OF 2015 

CuUack, this the !8da% of May, 2015 

CORAM 
HON'BLE MR, R.C. MISRA, MEM'BER (A) 

Manas Ranjan Pai, 
aged about 38 years. 
S/c Kshanta Sagar Pati, 
A. Shakti Nagar, 
W.N4i, PO/131st. Bararh. 
At present working in the Office of 
The Stbtion Manager, RaiIay, 
AtT1iiatarh, Sambaiur Division. 

'- '•1l tr)astRaitwav, 
Aul P()_Sajiur'aipur Odisha. 

1PflCifl. 

4 dvocate(s-.N4/s K. Tviohantv, S. Das 

Uiio of hidia epraserited :rgh 

I. The General Manager, 
East Coast Railway, at Rail Sadan, 
Chandn'sekhrpur, 4,3hubaneswar-1 7. 
L)ist.Kburda, 

2. Ii)visional j llw'3y Nlaae. 
.,.,,3ani~alpur .Dh,,is1 u, 

East (iFiast Railway, 
At/P.GJ.Dist-Sambaipu. 

SanIhi3i.plIr Dr.ison, 

USt Coas Railway, 
Ai/P.OiDist-Sambalpur. 

-1. 1'Fnior Divs;ona! O,erartori 4aoacr. 
Sarnhaip'ir DF' 
Fast Coasi Railway 
1i.iPO.]_)ist-Sarrba1po. 

5. Sr. f)ivisioiia L'Jedica 
..abaoLr Lkiic. 
Fast COaSL ka: v, a, 

ç :' ;Csjoi'al Pesna DiFicei. 
1j! '1u 

Lia.;t Cccsr Ra7 ia 

. 	 ,'DistSamblr 
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RM1SRA, MEMBER(A) 

Heard Mr. K. Mohanty, Ld. Counsel appearing for the apphcant 

and Mr. T. Rath, Ld. Standing Counsel, appearing for the Respondents-

Railways on the question of admission. 

It is the case of  the applicant that he has been decategorized on 

the advice of the doctor that he is not fit to discharge the normal functions 

on account of his serious ailments. 	After decategorization, Railway 

authorities have posted iim as Section Controller at Sambalpur. According 

to applicant, the post of Section Controller involves strenuous duties which 

hishea+iFeordition. The ,es't 

C
U 
	. 

)S 	ZJJ 	 .) .ii 	a 	
' 	he 1 'r r ,cf\  

a renresentation to the Sr. Divisional Operating Manager, East Coast 

Railway, Sambalpur (Respondent No.4) on 15.0.2.20 115  praying tbr a specific 

prayer that he should he posted to ministerial post on the basis of the 

recommendations of the Railway Headquarters Hospital. He also further 

submits that the representation submitted by him on 15022Oi 5 was 

disposed of by the same authorities vide letter dated 1604.20 11 5 which does 

not address the specific grievance raised by the applicant for his posting 

against a ministerial post on health ground. 

On the other hand, Mr. T. Rath, Ld. Standing Counsel 

submitted that there is no bar for posting a decategorized person against the 

post of Section Controller and (his being a stationary post the apcdicant 

could manage the affairs smothly. Mr. Rath pointed out. that the app!ican 

on his own request has been posted at Sambaipur. 



5- 
'60, 00 16 
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Heard the Ld. Counsel appearing for both sides and perused 

the materials. It is found that the specific request made by the applicant in 

his representation dated 15.02.2015 regarding his absorption in a ministerial 

--------pest-ewhe-a1th gron4hasnot been addressed by--theauthorities concerned--

vide their communication dated 16.04.2015 (Annexure-A/16). It further 

reveals that the concerned authorities without considering the prayer have 

simply directed that the applicant should be instructed to join as Section 

Controller, Sambaipur with immediate effect. Thus, it is evident that this 

disposal does not address the prayer made by the applicant in his 

representation dated 15.02.2015. At this stage, the Tribunal would not like 

to go into the merit of this matter. However, it is the duty of the 

Respondents to consider the very particular prayer of the applicant which 

has been 	made on health ground and after due consideration of' the 

specific grievance made by him, they should pass a reasoned and speaking 

order on the representation dated 15.02.2015 and communicate the same to 

the applicant within a period of thirty days from the date of receipt of this 

order. 	Till disposal of the representation and communication of the 

reasoned order, status quo of the applicant shall be maintained. 

With the above observation and direction this O.A. is disposed 

of at the stage of admission itself. 

On the prayer made by Mr. K. Mohanty, Ld. Counsel for the 

applicant copy of this order along with paper book be sent to Respondent 

No.4 i.e., Senior Divisional Operaiing Manager, East Coast Railway, 
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Sambalpur at the cost of the applicant for which Mr. Mohanty under takes to 

file postal requisites by 19.05.2015. Free copy of this order be rnad 

Ld. Counsel appearing for both sides. 

(RCMISRA) 

MEMBER(A) 

B.KS 


